IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

R v AT HYDERABAD

ORIGINAL APPLICATION NO.35§£€2

DATE OF ORDER § 26.8,1999,

Between g-

G.Sanyasi Rao

" ewe Applicant
And

1. Union of Indla rep. by
The Chairman, Railway Board, Ministries of Rallways,
Govt., of Indla, New Delhi,

2. The General Manager (Personnel),
S.C.Rlys, Rail Njilayam, Sec'bad.

....Respondents

Counsel for the Applicant 3 shri G.Sanyasi Rao
(party-ineperson)

Counsel for the Respondents 13 shri K.Siva Reddy, CGSC

CORAM3
"HME HON'BLE JUSTICE SHRI D.H.NASIR 3  VICE=CHAIRMAN

(order per Hon'bie Justice shri D.,H.Naslir, VicewChalirman).

} ene 2 [ 2 . .: .-:" .



(Order per Hon'ble Justice Shri p,H.Nasir, Vice=Chaimman).

Heard Sri ¢,sanyasi Rao, applicant in person and sri

Ko.Siva Reddy, learned Standing Counsel for the Respondents,

2¢ Sri G.sanyasi Rao submits that he does not desire to
prosecute this O,A, any further having regard to the fact that
the cut-off date prescribed in regard to encashment of E.L, i.e,
P YN @
14741999 has received approval of the President of India;Ahe

seeks permission to withdraw this 0.A.

3, Permission granted. O,A. dismissed as withdrawn. No

- order as to costs,

e
(D.H,NASIR)
Vice«Chairman
F
Dateds _26th_August, 1999, -
Dictated inm Open Court, Py =

avl/
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